135 Calling Attention

[ Shri Triloki Singh ] cularly from an
hon'ble Member of the House the matter is
deemed to be closed. Our procedure is based
on the procedure in the House of Commons
in the United Kingdom. And in the United
Kingdom, the practice is that whenever an
apology has been tendered, no action is
taken. In this case, it seems that the Chair
has, as a matter of abundant caution,
proceeded further in the matter and made a
reference to the newspaper concerned as to
how it could get this news and publish it ;
and it had come forward with an unqualified
apology. Therefore, Sir, I do not understand
What all this "hulla-gulla" is about ;
Members are unnecessarily exercised. I
would most humbly request through you that
the matter be treated as closed.

SEVERAL HON. MEMBERS : Yes, yes.

CHAIRMAN : The matter is, therefore,
closed.

DR. K. MATHEW KURIAN : Sir, I have
a submission to make.

MR. CHAIRMAN : Please sit down.
SHRIMATI YASHODA REDDY : Sir,...

MR. CHAIRMAN: Please sit down. I
have heard you once. I cannot hear you over
and over again.

SHRI MONORANJAN ROY: Sir, we
have been discussing...

Please sit down.
Mr. Balachandra

MR. CHAIRMAN :
Now, Calling Attention.
Menon.

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

STRIKE BY WORKERS OP NORTH-EASTERN
RAILWAY AT BARAUNI AND GARHARA

SHRI BALACHANDRA MENON
(Kerala) ; Sir, I rise to call the attention of the
Minister of Railways to the strike of the
workers of the North-Eastern Railway at
Barauni and Garhara resulting in the
concella-tion of trains and inconvenience to
the travelling public.
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f MR. DEPUTY CHAIRMAN in the Chair ]

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : Sir, the Railway
staff at Garhara and Barauni stations of the
North Eastern Railway have gone on strike
from about 7.00 hours on 25.3.71. The Rail-
way staff involved are about 3,800 in number.
The strike is not warranted by law or
procedure laid down. No strike notice as
required by law was given. It is a clear case of
illegal strike. But the strike is continuing even
though it is the 12th day in succession in spite
of the best efforts made by the Administration
to persuade the workers to resume their duties.

The strike is causing loss to Government,
inconvenience to the public and suffering to
the labourers. 24 trains have has to be cancel-
led per day. The daily average number of
passengers travelling is about 4,500 and the
goods transported per day are of the order of
10,000 tonnes. Nearly 1,000 Broad Gauge and
5,000 Metre Gauge loaded wagons are im-
mobilised. Distress calls for movement of
essential commodities to Tripura and Assam
are being received as movement to these
'State's' is seriously affected.

Except for one incident, the strike has been
peaceful. But there is apprehension that it may
degenerate at anytime into demonstrations and
violence. Therefore, Section 144 has been
promulgated and is in force. The necessary co-
operation of the Bihar Government has been
sought.

The demand of the strikers is that about
8,000 railway staff working within 20 kms.
distance of the Fertiliser Plant, should be
granted project allowance. In terms of money
it amounts to about Rs. 50 lakhs per year.
Payment of such allowance in one area may
result in a chain reaction of demands all over
the country.

Public corporations pay compensatory pro-
ject allowance to Construction staff, where
facilities like housing, medical, marketing, etc.
are not available.

Under the Joint Consultative Machinery
Scheme, there is provision for
resolving
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disagreements on pc-;/and allowances between
the labour and mar .sgement by arbitration. A
demand was made it the J. C. M. meeting for
the grant of project allowance to railway staff
working in the F; rakka Barrage area and the
Dandakaranya area > on the ground that such
an allowance was granted for P & T staff. Each
Ministry, undor powers delegated, decides the
granting of pro ect allowance according to
conditions prevailing in their area of activity.
The fact that some Central Government em-
ployees are grantee! project allowance cannot
be accepted as binding on all other Central
Departments without regard to conditions
obtaining and finances available. This was
explained to the rt presentatives of the organis-
ed labour. It wa. stated that Railways pay
construction  allowance  under  certain
conditions where normal faci! ties are not
available. As conditions for the grant of such
allowance to railway staff are net fulfilled in
these cases no allowance could 1 e sanctioned.
As no agreement could by rea hed, this item
was referred to arbitration. Tl : Board of
Arbitration under the Joint Consultative
Machinery is dealing with this very issu .

The financial position of the Railways, as
has been explainer in my speech on the Vote
on account Budge is one of deepening deficit.
The deficit in 197 '-7-1 was Rs. 23.65 crores
and in 1971-72 it increased to Rs. 33.12 crores.

An impossible position will be created if
expenditure is i icurred to meet demands,
without the corr sponding productivity and
earnings.

The representa ives of the two Federations,
viz., the National Federation of Indian Rail-
waymen and All India Railwaymen's Federa-
tion are trying o use their good offices in
bringing about normalcy. The Divisional
Superintendent, ' imastipur. the Chief Person-
nel Officer, and other officers of the Railway
are on the spot continuously striving for the
resumption of duties by the employees
concerned.

SHRI BALAOHANDRA MENON: On Ist
January, 1971 this matter was placed before
the Railway Boa d and the Government. And
the Deputy Dire< :or (Establishment), Railway
Board, was pleased to write to the General
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Secretary, National Federation of Indian Rail-
waymen, that the details of the terms and
conditions on which the project allowance is
being allowed to other Central Government
employees, are being collected and necessary
sanction in this regard is expected to be issued
within a fortnight. This is what the Railway
Board has said here. The Railway Board, its
representative, agreeing with the recognised
union that this matter will be immediately
settled within a fortnight, referred to Barauni
and said—

"I have been directed to intimate that the
question of payment of the project allowance
to the railway employees in Farrakka Project
areas as well as Barauni has been under the
consideration of the Railway Board."

This is what they have written. In the Joint
Consultative Machinery it was accepted by all
the representatives of the various departments
that whenever any department agrees to any
project allowance or any such thing, others
will also take it up. Then, the Railway Board
itself has agreed to refer such questions in the
case of Dandakaranya project allowance to an
arbitration board. It has already done it. But
here it is not going to do it. Then the Railway
Minister comes forward and says that the
railways are running at a loss. One section of
Government employees gets it, other sections
do not get it. They accept the principle in the
Joint Consultative Machinery, they write to the
representatives that they are accept it, and then
they go back on it. The thing is the railways
themselves know that they are not so bad as
that. I would like to point out that on the
question of profit the railways have stated the
average borrowing rate of the Government
during 1969-70 being 4.5 per cent, the devi-
dend paid at a higher rate by the railways to
the general revenue includes an element of
contribution, This is also there. Here is an
industry which gave a dividend. Here is an
industry which makes an element of con-
tribution also to the Government. But that
industry will not pay to its employees the same
rate that other departments pay to their
employees. Again on the question of produc-
tivity also it is clearly seen that during the last
five to ten years productivity has increased.
The number of workers has gone
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down. The employees are entitled for much
more. Here the Government comes forward
and says because of the losses, because of the
low productivity, it is not in a position to do
anything. This is incorrect. I want to know
whether they are going to settle it directly or
whether they will refer the matter to
arbitration, as they have done in similar cases.
If this is not done, then the strike is likely to
extend and create more problems.

SHRI K. HANUMANTHAIYA : Regard-
ing the last observation my hon. friend has
made, namely, that the strike will continue,
the Government has reconciled itself the posi-
tion that it will continue. We have no say in
the matter. It is already on its 12th day and it
is an illegal strike. If the hon. friends think
that the continuance of the strike will bring
about a situation of conceding these demands,
it is a mistaken stand.

So far as payment of project allowance is
concerned, the principle is not in question at
all. It is a question of the principle being
applied to various places and demands. As I
have already said in the statement, where
housing, educational, medical and other facili-
ties are not available, project allowance is
given. To have all these facilities for a long
time and then to insist upon payment of
project allowance also is incongruous and it is
a double demand which cannot be conceded.

ot Yo AT (AFTF) © I
waiad, #me & ara BFEEE F 4917
FIAT 1 AT FAFAA FAATET ZTE
A 12 TF F I JFAT 9L AT F
WHZEl & FTACT FAT A0 G 2 | AR
it Fvgfagaa §9 fza @ fasgw qor-
AMTH TBT AVL At AT GAFT AW AL
A2 ARAMT 2 | FAFT I27 AT FA
qaga wqfadr g1 39 TAmE 4, 397
94 TAE A F@ & W g4 a1 § faq
AN T F16R1 aFA6 g 1 oA gfefeafy
¥ oarw 12 27 3% 39 #2349 HIAT
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HTHIT AZ FLAT AR | A7 AZT A A
AT F AT H QAT qET g FowwEr
awg Far 8 7

qrg EZrarg @ 7 a1 forrarges
HEIWA & | AR FHN AAZT T &AL
ferraress wEdae &A@ &) o Aege
gty femraress weiasn & a@e § 39
AR AT WO W QI FLA & A A FAT
aaFear 7 o3d e W famfaea w6y
TS A SATT AE T THr AR A
HOA I T FA AT 05T J AT
& FE arTET AT EEF A JETE 1 F
g fafreas g & qgm [T g fF
AT BT F ATZE AT AT Kl A3
H AT & I AN &7 TG990 F1 &
FA OF AL T OFAT AT FE A
AR FLT AT AT FE F AT AT
wwg? § IAEI WG R EgAr R
TE )

SHRI K. HANUMANTHAIYA: So far as
labour laws and procedures are concerned,
they are already well established. Both the
government and labour should be follow those
well established methods. But here, the labour
has not followed them. That is our case.

So far as inconvenience to the public is
concerned, the labour leaders and members of
the labour unions and all of us are equally
patriotic, and therefore they have to see that
they cannot put the whole nation to ransom by
this recalcitrant method. Therefore, it is not a
question of only one section of our society
having all for themselves and making other
sections pay through their nose. This is a
question of seeing both sides and seeing that
justice is done to the lobour and procedures are
laid down for that purpose. I am prepared to
follow any procedure that is laid down by the
House through various enactments.
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ot waret qaw awEm (fAze) o
Amq, § wAEAE GA AEET 8§ O4F
st |rgar g f5 A e qfar
AT AT qFAAT 917 9T 7 ST AT
HIHTT AT 2 47 wrerd § IAH AAGT A
F07 frde w7dr 2 1 zadr fowrd w90
Fr foqi 2 fr wegar arfer & f&o aa-
g #7ar #7 fewrfama Zar afam o an
T, AfAIAT A HAAT HAAA F0 AT
STT SHAT 9gET 37 FF  FCAIAl 7 gl

"2 H OF gEer Awd g [EAl FEAr §

fe @ 7z @ @ & f& d-wraAr
T gfaadi F A1 FTEat A1 gdr-
fardT o W@ 4 § 3T ARAN FE
AT GHAT THT AE THIC T FACAT AT
wT e ? A aa Az £ froadr arg-
AT FT gEATE FAC | IAH AT AT
wgra 7 =2y fav Fme feoEwz 7 29
fam =T gt TAr A A1 oqfF F9F
I ZIATA AT AT FTEMAT FE TAfA0
fr e gzam & arft gfaar 97 a9
qEAT AT AT FATT F FIATHT ZAT
A7 | #fFT s g @gr 97 8000
wagdd w@re At qe § fefenfaram
FIAT & A7 39 9T HIHIT AW AL g
FOE L OA|0 A0 WERT T UF qA
1T F1 F ag1 999 vArze, qrsr
aor qwea fevdwz 7 % faar g A
za faari & o dfcradi 2 o s
u faanr ag wer 7 ar gawr franr @
g olar & FFar g g FEm
T F wdr fanr & Fenfzaay g
& 1T uw & giafwar 97 97 &6 2
AT #7 qEETE oAl fF owaE A1 g
feardsz 42 #71 fzar #1 s far &t
% faunr 7z w7 #7787 q9q FHA0-
foai ®1 afzsr 7« awar & f5 393 9@
Gar A€ & 1 A F ST aSrzar g e A
T ATz § = @ F1 Saen w47 T4
Faar f& s ar wmr TEEa faaer A

[ 5 APRIL 1971 ] to a matter of urgent public importance 142

faar & @1 ot @7 ot I afew § &7
9 AT & FE9r 939 € 39 148
war #7177 g | fafas
Ffzareat #1 fawmwr fear, &fea &
stAAT JEar g Foavwe 5w A 9w
TE AAT FT FF aF AN 1 FEAEAT
F1 g7 Fa

SHRI K. HANUMANTHAIYA : Sir, so far
as co-ordination is concerned, it should be
there and I concede it.

SOME HON. MEMBERS : What?

SHRI K. HANUMANTHAIYA : It should
be there and the co-ordination to the extent of
resolving all disputes that aries in the various
sectors of Government undertaking has to be
examined. As my hon. friend has suggested, a
rational labour policy has to be evolved and
the various suggestions made by Shri Yadav
have to be taken into consideration. That is for
the hon. House and the various parties and the
labour unions and the Government to do and
that is to be done. In the absence of a rational
labour policy which we have to evolve, these
strikes have taken place.

So far as the Railway Administration is
concerned, Sir, it is not merely the responsi-
bility to someone or two, but to the Houses of
Parliament. We have to balance our budget and
that is our primary duty and responsibility. If a
particular Ministry does things wrongly, that
does not follow that every other Ministry must
follow suit. If there is anything wrong, that has
to be rectified. Alas, this co-ordination has
arisen only after there have been some
discrepancies of the kind he has described and I
admit it. But our primary responsibility of
balancing the budget is an over-riding
consideration, not that the P&T shows the road
and the other Ministries have to follow suit. I
agree that we have to bring about co-ordination
in the matter of wages and salaries to such an
extent that one sector does not run away with
the cream and leaves the other sector of labour
in the lurch and so, that has to be done.
Therefore, Sir, it is not that the Government is
unaware of the difficulties that the hon.
Member has described and I appeal to him and
to the other Members of
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the House that it is equally the the respon-
sibility of the labour and the labour union
members to see that the national interests are
placed first rather than sectoral and selfish i
nterests.

ol qUIE FWE A AW, TF
qaT= A1 fF a7 S FE ISA w47 41
3 qArF F1 a1 32 feena faar, far
AT @A A1 Fq@ A fwAr ) arae,
#5 gy ar f& dvwrmar arer g
F AT AWML, UH-UF FTF, A7 =0IE
93, FEATT 77 & ATTAZ ATHL 395 A7
FG A8 FTA0ENZ | A ATHEIATIT
afqai & wrifasrd § 3aw T T3
fawrdt ziesz #7 &, qafFar T 7,
qEATE § AT FLIZE | AAN TEA
Y9 AT AT KT AT FAN A |

ot ggaaafa . 337 51, A% g
T AT A@ 21 (5, ag 1 F4037 )

=Y Wrasl GAT NIG @ ATHA, TR
TASAT TI1

ol gqaweia - g G5 91 &, 949-
HA FT AT A4 2 |

St WUl 9@ AR”E : A0AA,
fegarrgss qfAaa #1 @ a4 1 ga
qaT AE f& AWE TEad §Ar "
g faarr #2200 a0 F2€0 0 A faer
W faga fedt aga v @ 3@
21 w8 &, gotar fafezar aw AR #1 e
gt & fomar #1§ 39T 27 741 faaar 2
g own s & fF Sir safomraess
afrrs & @ § 390 77 oAy af g,
IART AT T AT AA &, ITH qELATAT
w1 fram @ 7ed & fa% a7 %7 9w
fi =ZiEw Teama 2 389 fwraar s
# 1 zafar &7 a3 qgr 9 fF §-
qrear qreF a7 Ifqaar Fr awerqi w7
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FEE A9AT F AT AE AT IART AHEAAT
FITATF A WA A am IF A
0 oameEl AN R qrast Zr T 2
97 feda 31 a@red g, A ) 91 9%
ferir w1€ svqear a1 917 77 @ &7

ot Igmaafa - ZiF 2, qOwr gaE
gz aud | Do you want to add
anything to the reply?

SHRI K. HANUMANTHAIYA : Itis nota
question of not replying to hts points. When I
made a comprehensive reply, I thought he
would understand that answer is given to his
question on recognized and unrecognized
unions also. These are hard facts which
cannot be resolved by a simple reply made by
me to the questions asked. These are difficult
problems. But they have to be tackled.

Wt ANTEEl AAT F1TT AIHA, AT
T | AR, ZX AIF TEFAT (BT )
FIT qFT F AT AEN F ) IH ACTH
NZATA AFT | AR, TA AT A2
a1 3ar 3 fF az W93 fawer ¥ o
0 AT

ot ITAAQIT 4139 A1, @7 4757,
FEEA ATH AT F 907 3 Far T

St ANTEA TA® ARE - A9, F
7z Zafaw Q@A F@AT g F;AAH A
gaeqt w1 Afaw= 2 % =3 9= 551 0
fag YT 3T oA & IFC ITW WY
izl 39 9€ & | A2 A7 AT I A5
zvz & fF ag w1 E St awerd
IAH ITA B AT T IART fAET wear
A1 g7 &1 TF @ Hifar J9 F2r 491,
dr-werAicT qfAaai ®1 qaEqEt w5
frars taa & oufrs@ &8 53 §
gt fewnfaaa @ 787 G gar & o0t
FAHT AREAAT T A TE v £



145 Ruling by Chairman

o gamanafa : sEiA Fa 2 IAT
X # fr agedz fewmamss @17 a@-
foFmArsE F 37§ T H7F A 59
FT AFAT &, FLAT |

ot wrEeE)l wATg aad Az foned
FHE F q, 32t anr war 7 5 afaaa
¥ d@e o A0z, a7 frwed wad
7Y feqre &, gfaas w1 " #1 fagia
gz ZAr Fifze, F41 qE0 98 TAR0
gifas 5§ £ 7 arw ag Ay wT %
afAT F1 qFEFAr WA R0 FUAT |
FE WA A7 1 E A1 FgaEfE
FrfenzEfag feears 1 faar 24

st Iqaatafa : AFr TF A FEAT

2 7 Do you want to say anything more ?

SHRI K. HANI MANTHAIYA : What he
has made is a suggest ion. I have said that we
will take it into consi leration.

, ot Wi wal (faze) o oo,
INAG WIAX, #% HAl WLlRA A T
aE F1 AMAT £ A1 IZ A g v aEn
TAY TEOATEH FI, AAZA F1, ATATE AL
9 AT 94T FIEAT H 41T FIFAV
4 wifagas & wagd @i § 917
AT Gro UTe o & AT AT F A
AT gz @a TeArg & far e
AT A A qAW @A qg fawr-
d & T ag afagas & awae faar
war @ ar fee &0 {1 TR &
wAFE AT THI WO ORT OHTRIC A1 A
HIAAT &1 & 5§ qA41 8 a1 a8 9%
w17 g7 AOEU @ A UF qATEALT
wagz favrdt wEa afera 7%, A9-
77 A1 WETA & (A A TAT

fRe zw a7 A=Al qgd 5 99
TET AT AR F AL A AL A A
Aadr, 19718 Ffar 1< 249 stara fzar,
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azi &1 ¥ gfaaa 1 fF sFr v 97
faa fvar o w0 2 17 992 47 3a%0
favta fear s | (%7 #47 T73007 3957
whr B EEAar @, w7 v oAaaga G g4
ZEIAA &I, IAF AF A FLHT A IA
HIT T ZrA7 #1 Fifas a7 417 407 12
&7 & az gzam wa @2, UE AR
A AATZ AT H A2 ...

ot gawarafa : qara qg Fifam

it Wi ga : afEagEE gEAe 9q
I 2 AT 3AF A2 A 9Z ATHET IATM
qiT F1 weT & foam dmT g 2L L

! ANIFEY WA A1 AT FT AT
AIFT FFJFA1 2 7

SHRI K. HANUMANTHAIYA : Sir, it is
not a question that has been put. The very
observation that he has made, the very phrase
"project allowance" means a new project must
be started. A new project means where they
have undertaken a new construction and where
all kinds of facilities, like housing, medicine
and other educational facilities are not readily
available to start the work. Here is a railway
system, Barauni and Garhara Railway, which
is there for a long time. No project allowance
was being paid. These people now ask for the
project allowance on the basis that Fertilizer
Plant, which is being built now, there the
labourers are being paid project allowance.
This is illogical. The Members have to see
what project allowance means, whether the
rules of eligibility are applicable to them or
not.

SHRI N. G. GORAY (Mabharashtra) : Sir, I
feel, after listening to what Mr. Minister has
said, that the Government is having second-
thoughts. They are now raising the question of
productivity and the wages and other facilities
to be given to workers. The other question that
has been raised as an afterthought, is that
because so many of them are involved, the
Government will have to consider whether they
can give them the same facilities or not. Sir, I
would like to ask the Minister whether it is not
their own Department which is responsible for
creating these expectations
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in the minds of the workers who are now on
strike. Sir, my friend here referred to the letter
from the Railway Board to these people,
saying that this project allowance has been
accepted in principle in that area also and very
soon the orders will be issued. This was on
27th February, 1971. The workers waited for
two months and now it is only that when they
were completely disillusioned and
disappointed they have gone on strike.
Therefore, I am asking the Government
whether they should not reconsider their
decision. When you give certain facilities to
workers in one area, in Dandakaranya you
refer the whole question to arbitration, why is
it that in this particular area, which is a very
vital area, so far as the Railways are
concerned, the workers have to go on strike
and the Minister says that we shall have to
reconsider the whole issue, we shall have to
see whether profit is there or not, whether the
Railways can afford it or not ? I think these
are after-thoughts. I would request him at
least to refer this matter to arbitration and just
as in Dandakaranya, let the employees have
satisfaction that the whole question is being
reviewed and whatever the arbitration says we
shall think about it afterwards.

SHRI K. HANUMANTHAIYA : Sir, |
will keep in mind the suggestion that the hon.
Member is making.

SHRI N. G. GORAY : This is a vital
question. What is it keeping in mind ? Why
can't you say that the question will be referred
to arbitration ?

SHRI K. HANUMANTHAIYA : I cannot
improve upon the reply that I have given
here.

. ot gFIq FER (IFT 979) A,
Fq7 & WEAIT WAL WA A S AFATE
fF azt F1 Argarars T a9ge
g, ar var & g9 a9 2, gt aar
v afawrdr ar ¥R fafaez w0
foar f& 9z WSIF2 AT AT AT
A FEar wd AT @ g J A 42
a1 FTF TR F AT B, 4F AZT ART
qz frar fr g fagrea &1 & a Fagi
Tl &, 4% AAITH ITHT =20 AT ) 59
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@ ¥t 2FF7 5 gz garzew A faenr
g, aga §r FEFEED 91w
afad &, 3z a1 wEE 336 & fa
aifs s gfaaa w1 @ s afer 997
®AET ZH 3BT, I ZTTA AT FUZ
A17 AT TAF [ AR AAZL ATE A
WA W AW 9T AT HET g AleT 7
eqiA gfAd AR TUFE, qHFT 77,
=T 7 ATC AG0 FL IARN AW G AW
¥ F TEE | T { AEAE WA S0 H
w wFar g fF o gawr af
I o 2 aEr ?

I pom.

SHRI K. HANUMANTHAIYA : Sir, it is
really, as the Members suggested, inter-union
rivalry between political parties and ideologies.
Therefore, if it is a question of purely labour
and emoluments, it can be considered very
dispassionately. Here some unions want to.

SHRI N. G. GORAY : I want your pro-
tection. Now the Minister says because it is a
question of...

SHRI K. HANUMANTHAIYA: Under the
Calling Attention rules, is a Member allowed
to make speeches two or three times ?

MR. DEPUTY CHAIRMAN : He wants
protection. What is your difficulty Mr. Goray?

SHRI N. G. GORAY : I am pointing out the
contradiction. He says now because it is the
product of inter-union rivalry, it cannot be
solved. You leave a side the rivalry. You made
a promise that it is accepted on principle. They
point out that the P. & T. people are getting
those facilities. I am pointing out that in
Dandakaranya you referred to arbitration. I say,
why do you not the same thing here ? Wily
have you referred to the inter-union rivalry ?
There may or may not be rivalry. What does it
matter ?

DR. K. MATHEW KURIAN : The Minister
has misled this House when he referred to the
P. & T. employees and said that they were
getting projects allowance but in the Railways
rent-free accommodation is given. It is a fact
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that only some sections of the railway
employees are getting rent-fn
accommodation. The Ministry of Finance O.
M. No. 7(4) E-II(B)60 dated 3.5.61 said that
in the case of the P.&T. employees who have
jeen provided with rent-free accommodation,
the project allowance will be reduced by 20
per cent. It is also stated that in the event of
Barauni being declared as 'C class city, the
pr< ject allowance would be reduced by 50%
ii terms of para 8 of the Ministry or Finanee
O. M. F-7(4) F-1I(B)/60, dated 23rd March
1960. Therefore it is very clear that there is
an established procedure in the P. & T.
department where in the case of rent-free ac
ommodation, the project allowance will be
reduced by a certain percentage. There i
already a formula in the Government to giv
project allowance and a system is worked
>ut. The Minister comes here and confuses
die whole issue by saying that in the
Railways it cannot be done because there is
rent-free ac< >mmodation. May I know if the
Minister is aw re of facts and in view of the
fact that in the 1 . & T. Department there is a
clear provision, nade may I know whether
this will be extendei to the other departments
of the same Governi lent ?

Secondly, the Mi ister says that the whole
problem is because of inter-union rivalries. I
charge the Government that they are support-
ing and propping up a large number of
unions which are only paper unions, which
comes to 82 in number. They have been
propped up and inter-union rivalry is
encouraged by the Government and i hen the
Government takes protection under i lat. I
also say that while the Labour Ministe makes
propaganda statements about radio d changes
in labour policy-and the Labour Minister is
also here—the Railway Ministry n oves in
the opposite direction and the wht Ie
Government's profession goes astray.

SHRI K. HANUMANTHAIYA : I admit
no such discrepancy not is it my purpose to
mislead the House. Instead of understanding
the simple words cciit«M(?ed in the
Government order it is the oiier set of people
who are trying to mislead the House and
mislead the workers. The question is only
how the project allowance will b paid.
According to the Government orders whether
a particular de-
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mand attracts liability for payment is the only
question. As I said before—and I repeat it—
where housing and other facilities are
available this allowance is not paid. No
Government employee can claim both
benefits, housing and other facilities as well as
project allowance. This is the incongruity
which has to be resolved with reference to the
demand that is being made. And that is the
only question.

- SHRI DWIJENDRALAL SEN GUPTA
{West Bengal) : Mr. Deputy Chairman, Sir, I
find a change in their stand, between the one
before the election and the one after the elec-
tion. The attitude of the Government has
changed now. The position taken by the
Government in February before the election
when Shri Nanda was the Railway Minister is
now changed. May I know whether the
Government did or did not know that what
they say now is against the claim of the work-
men for this project allowance ? Secondly, if
we consider this question from the point of
view of principle, then under certain circums-
tances the project allowance will be given how
does it become relevant then whether the
railways are running at a loss or a profit or
whether the productivity is more or less ? My
last question is this. Is this not an act of
discrimination for the Government to refer the
matter to arbitration in respect of Danda-
karanya and not to refer it in respect of this
project ? You either settle it by a joint con-
ference with the accredited representatives of
the unions or refer it to arbitration. Otherwise
strike is the only alternative. If the Govern-
ment does not refer it to arbitration or does not
settle it with the union representatives what
else can the workers do ? They can only go on
strike. It is the Government who by their
peculiar attitude is contributing to the
continuance of the strike.

SHRI K. HANUMANTHAIYA: So far
as production is concerned unless we have
money where are we to pay from ? That is a
simple question that does not require any
theory or ideology to answer. Secondly,
Government's business is to settle such
disputes it is only other people who are
creating complications.



